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attention to matter at

V rgm t PttbUc Importance
IfonncM m u x n a »  n a n  Prauc 

D m  A ct

Atari B. 1L Bfcagat: I beg to lay on 
the Table, under sub-section (S) of 
Section SB at the Public Debt Act, 
1944, a copy o f each at the following 
notifications:—

(1) S.R.O. Vo. 2286, dated the 
13th October, 1996, making 
certain further amendment to 
the Public Debt (Compensa
tion Bonds) Rules, 1954.

(2) S.R.O. No. 2287, dated the 
13th October, 1956, making 
certain further amendment to 
the Public Debt (Annuity 
Certificates) Rules, 1954.

(3) S.R.O. So. 1158, dated the 
13th April, 1957, making cer
tain further amendment to the 
Public Debt (Compensation 
Bonds) Rules. 1954. [Placed 
in Library. See No. LT-482/ 
57.]

M onrrcs o r  Co m m ittb s  on A bsence 
o r  H D a m

Shri Malchand Dube (Farrukha- 
bad): 1 beg to lay on the Table the 
Minutes of the Sittings (Third and 
Fourth) of the Committee on Absence 
of Members from the sittings of 
House, held during the Third Session. 
[Placed in Library. See No LT-483/ 
57]

COMMITTEE ON SUBORDINATE 
LEGISLATION

Second Report 
Sirdar Hokam 8inch (Bhatinda). I 

beg to present the Second Report of 
the Committee on Subordinate Legis
lation.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Cuwon o r M a u  a t  Kanpur

Shri 8. M. Banerfee (Kanpur): 
Under Rule 197, I  beg to call tin 
attention oi the Minister at Commerce

and Industry to the following matter 
at urgent public importance and I  
request that he may make a state
ment thereon:—

“Reported closure at Kanpur
Cotton Mills Ltd., and the Ather
ton West Mills, Kanpur'’.

The Minister o f Commerce (Shri 
Kannngo): Messrs Kanpur Cotton
Mills, Kanpur, is closed with effect 
from the 2nd December, 1957. The 
number of workers affected is 4,124. 
The reasons attributed for the closure 
of the mills are (a ) continued heavy 
financial losses, (b ) accumulation at 
stock and (c ) surplus labour. The 
Mills were surveyed recently by the 
Textile Commissioner in connection 
with their application for a loan from 
the National Industrial Development 
Corporation. The survey report show
ed that the company had frittered 
away its resources in investments at 
doubtful nature. H ie company’s 
policy of investment was also of a 
speculat’ve nature. Government have 
been informed by the management 
that the mills are not interested in the 
loan from the National Industrial 
Development Corporation and that 
they would like to dispose at the mills 
by sale. Under the circumstances, 
Government also consider that this is 
the best course open to the mills.

Masons A therton W est and Co m pany 
L td., K anpur

Government have received informa
tion that this mill have put up a 
notice on 2nd December, 1957 that the 
mill will be closed from 1st January, 
19S8 due to accumulation of stock and 
financial losses. The mills’ labour 
strength is 2,946. The mills have not 
applied for any loan from the National 
Industrial Development Corporation. 
Government are ascertaining the facta 
in regard to the closure o f this milL

POINT OF INFORMATION

Shrimati B o n  Chakiavartty
(Basirhat): Now all the various papers 
are laid oo the Table because tills is
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[Shnmati Renu Chakravartty] 
the last day. I  Just want to know 
what baa happened to the report of 
the N U A  air etaah. We have been 
waiting for this report uptill now, it 
has not been laid on the Table

Mr. Speaker: The hon lady Member 
wants to know about the report pro
mised to be laid on the Table relat
ing to the NJBJTA. air crash.

The Minister of Stele In the Ministry 
of Transport aad Coaunoaieattons 
(8hri Hama yon Kabir): As I told the 
Rouse on an earlier occasion, nobody 
could get near that spot at that time 
But after the monsoons were over, we 
have sent an officer to that place It 
will take approximately three weeks 
to go there and another three weeks 
to come back As soon as the report 
is available, I will place a copy on the 
Table of the House

Mr. Speaker. During next session*

Shri Hnmaytta Kabir Yes I hope
to

LEAVE OF ABSENCE

Mr Speaker The Committee on 
Absence of Members from the sittings 
of the Hoiu>e in their Fourth Report 
have recommended that leave of 
absence may be granted to the follow
ing member* for the periods indicated 
m the- report —

(1) Shri B ren Roy
(2) Shri K T  K  Tangamani
(3) Shri C R Narasimhan
(4) Shri S C Chowdhur>
(5) Shri Mahadeo Prasad
(6) Shri B Pocker

I take it that the House agrees with 
the recommendations of the Commit
tee

Hon. Members. Yes

Mr. Speaker: The Members will be 
informed accordingly

UNION DUTIES OK EXCISE (DIS
TRIBUTION) BOX

The Deputy Minister af Haaaaa
(Shri B. B. Bhagat): Shall I  move 
both the Union Duties o f (Dis
tribution) Bill and the Batata Duty 
and Tax on Railway Passenger Vans 
(Distribution) Bill together?

Mr. Speaker: He may move one 
after the other

Shri B. B. Bhagat: I beg to move 
that the following amendment 
recommended by Rajya Sabha in the 
Bill to provide for the distribution of 
a part of the net proceeds of certain 
Union duties of excise among the 
States, be taken into consideration:—

'That at page 1, In the long 
title, the following be added at the 
end, namely —

‘in pursuance of the prin
ciples of distribution formu
lated and the recommenda
tions made by the Finance 
Commission <n its report, 
dated the 30th day of Septem
ber. 1957' "

Shri B. B Bhagat. I beg to move 
that the following amendment made 
by Rsj>a Sabha in the Bill to provide 
for the d stribution of the net pro
ceeds of the estate duty 

Mr. Speaker Let us take them ont 
by one Both of them cannot be taken 
together Thc-v are two distinct Bills 
There is no meaning in taking both of 
th»m together I shall now put thw 
mot.on to the vote of the House

The question u» 
that the following amendment re 
commended by Rajya Sabha in the Bill 
to provide for the distribution of a part 
of the net proceeds of certain Union 
duties of excise among the States, be 
taken into consideration

“That at page 1, in the long 
title, the following be added at the 
end, namely.—

in  pursuance of the prin- 
ciplea of distrflnitlon formu-




